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I{IGH COURT OIT BOVI"BAY AT GOA (PANAJI)
.-. MAIN }VRITTEN BXAMINATION FOR TI-IE POST OF

CIVIL JUDGE JUNIOR DIVISION AND JUDICIAL
MAGISTRATE FtRSl' CTASS 2O2O

PAPER-, (ctvrL r\ND coNsTITUTToNAL LAlv)

Tinre: 3 llou fs

I nstruCtions:

fotal Marl<s: 100

, 1. All questions al.e conlpulsory.

2' Qurgstion. No,.[ carr:iep 20 mar'ks. AJl gther questions car:y .16

,* nrarks each.

3. Your answers must be to the point and wher-ever.possibre,

quote specific provisions of law.

4. .Do not reproduce a,y question. write o,ry question,s uurnber
against the answel..

5' Nrrnrber of optional questions upto tlre prescr.ibecl number i.
the order in which the questions have been'solvecl, will only
be assessecl arrcl excess answer.s.o{'the question(s) wilr.'ot be
assessecl.

6. other than cited cases, ca,dicrate shourcr not wr.ite rol

fi; number;,any name(s) (inclucling hisflrer own), signatur.e,

' initials, address or any indication of his / rrer icrentity

. anywhere,irrside the answer book, otherwise he/she.woulcl be
disqualifiecl.
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Q.l. Draft

-.rl:

- i,

a judgrllglt on the followittg facts: Marksz 20

(i) Adfiere to tfte contents of thg judgment'

Code of Civit Procedure' 1908'

(ii) Frame proper issues and answer thetn'

as requirecl uuder ttre

(iii) Give legal, logical arrcl proper reason,t for yollr firrdirlgs'

(iv) Conclucle tlre juclgtrrctrt witlr a propel' order.

Avgrmentsintheplrrint:Plaintiff.wlroistlrebrotlrerofthe
Defendant,allegedtlratlrelrasbeerrirrpossessiorrof.thesrritlrouse
situated at C arnpal-";' a farn ily arrarr gem olt :itt::, :1:out 

I 964 -until

1e was forcibly dispossessed by th. 
:Difeudand putt!,g up new locks

at a'irurnber of ,l-;; in the suit property betweerr 14'6'1992 and

15.6.1992. He lras rheretbre fited a ,oit u1, 6 0f the specific Relief

Act,lg63,fortestor.atiorrofpossession,maldatoryinjurrctiol,fol
removalofDefendalrtofarryboclyclainlingtluouglrlreraswellas

Or**.f iniunction for protection of testored possession'

Plaintiff,sevidence:t{eexatninedhirnselfzrtrdproduced
docume.taty evidence like property tax bitls ancl receipts, etech'icity

bills and teceiPts'

Avermentsintlrewrittenstntement:TheDefendantlrasadmitted
t'e Plaiqtir, p"r,t;;il r19t tiorn 1964 but ftoy .atout 

1966 urrtil

April-May 1991. It has been her case thatlthe Plaintiff was appointed

caretakerbyherinrespectofthesuitptop.ertyanctwasallowedto
r.eside there as such. upon she obtaining ownelstrip of ttre suit

pfopefiyurtdetcefiainauotiotlwlrictrtookplaceintheilrventoty
proceedirrgsNo.l8/gl,slrebecanretlreowtreratrdallcjwedher
brotlrer,whowasr.esidinginthesuitprernises,totakecareofitand
askeclhimtogiveher.vacatrtpossessionoftlresuitpremiseswltenslte
woulcl require, whiclr tire plaintiff dicl in April-May 1991' It is her

case that ,u" or",ri# r"n irr. suit prornises'whiclr is at carnpal a.d

went to reside at his own pretnrses at carauzalern' The prernises of

theplaintiffatCaranzalemisan.apartrnentinabuil.dirrgwlriclrwas
taken on l.eave and licence'

ffiil

-,i
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Defendantis eviclence: She exarnined herself and filed certified copy
,.i of order passed in Inventory proceecling No. l g of I 99 I .

Q.2. Wlite short .notes on ont) twtt of the
following: ,

(08 rnarks each)

(a) Execution of a decree fo' restitution of coniugal rights,
injunction a,d specific pertbrnrarrce of a conh.act.

(b) iissential elernents of valicl contract,

(c) Sunrmary suit and its tr.ial pr.oceclure as pel the Cocle of Civil
Procedure, 1908,

(d) Types of mortgages
L-

Q.3. 'Discuss any.four of tlre llollowirrg (04 marks each)

(a) Attaclrment before judgrnent

(b Suit by or against a minor.

(c) Requiretnettts of valicl nran'iage fls per the Hindu MarriageAct,
I 95s

; :?fii|, 
to fi'ee artd cornpulsory edurcation, as per the Constitution

(e) Acknowledgment as.per the Lir,itatiop Act, I 963.

,!..,. (f) Easement by necessity.
{t:::,

(g) Constitutional provisiorrs,as to Money Bills.
.((h) Personal curltivation as per the Coa, Danran ancl Diu Agricultural

Tenancy Act, 1964. 
:

Q.4. Ansrver uny (vt1v of the follorving: (0g marr<s each)

(a) To whom provisiorrs of trre Goa succession, Special Notaries
and lnventory Proceeding Act, 20 12, are applicable.
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(b) Res judicata attcl stay of suit- as per'the code

I 908.

(c) Rectification of confl act or other instrumettt.

(c1) 
. Dwelling troLlso' as per the Goa, Daman

(Protection fiom Eviction) Act, 1975'

J(G)-2ozo-1

of Civil Proceclure,

and Dir,r lvlurrdkats

u,ty .four i'of the - l

(01 milrlis each)

tfue Goa Datnatr & Diu Bgildings

Act, 1968.

' Q.5. Write short notes o11

fo\lowing:

ffi)
(a) 'Metnber of FarnilY' as Pel'

(Lease, Rent & Eviction) Control

(b) PartnershiP at will' '

(c) Right o[ rnulrdtriar to enjoY

cttstomaly easenrent' 
,

(ct) Opening of Successiott'

(e) Wlren injuuction oalltlot be gtntitecl'

(0 Rejectiotr of Plaint/ . ,.:. ,

(g) Ganrishee Proceedirrgs'

(6) original jurisclictiorr of supreru* court of l'dia'
'i J.

supply of Power or water or ally

1fr.- ",

u,,'

(,

,e.6. Ausw et an. Woi,of t5e followirrg:

(a) Explaiu, tlte types of lllvelrtoty proceedings

when inventory proceeclings calr be irrstituted.

(b) what are riglrts and liabilities of lessor and lessee?

,.i . t .. , | ^

(c) hnpliecl aurtlrority of a partner atrd its extel'lt.

(d) corrtl.act of gu*iurrtee ancl its errforcernerrt.

**>F

(0S marks each)
,:1

and circulrlstairces'

(

fr,,t
i*
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